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Speaking is quite
replying is a

Mr. Chairman :
another matter and
different matter.

Shri T. B. Vittal Rao: Then 1 will
speak.

Shri Abid Ali:
spoken.

Mr. Chairman: I will put the mo-
tion. The question is:

“That the Bill further to
amend the Workmen’s Compensa-
tion Act, 1923 be taken into consi-
deration.”

He has already

The motion was negatived

INDIAN REGISTRATION (AMEND-
MENT) BILL

(AMENDMENT OF SECTION 2 ETC.)

Shri S. C. Samanta (Tamluk): Be-
fore I formally move my motion be-
fore this House, I would request you
to allow me to give an introduction
about the Bill. This Bill was intro-
duced by me in 1948 in another form.
You know the fate of such non-offi-
cial Bills; it only came up this year.
But as some legal difficultics were
found out by the hon. Minister here,
[ withdrew the Bill and I have
brought it here in a new form.

The Minister of l.egal Affairs (Shri
Pataskar): May I make one submis-
sion. This Bill has been put on the
agenda in the form of a motion for
circulation. You are aware that the
same Bill was introduced some time
back and it was discussed. Then, 1
also on behalf of the Government said
that probably Government would
not have any objection with respect
to the amendment proposed in clause
2 of this Bill. So, if the hon. Mem-
ber is prepared to make a motion that
the Bill be taken into consideration I
think that would be better. I will
accept it. But clause 3 may bz delet-
ed. Clause 2 will serve the purpose
for which this Bill is being brought.

Mr. Chairman: The first point is
whether the hon. Member accepts the
suggestion of the hon. Minister?
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Shri 8. C. Samanta: Sir, I am thank-
ful to the hon. Minister for giving
me this suggestion and I am ready to
accept it.

Mr. Chairman: That means clause
3 of the Bill is omitted and the rest
of the Bill stands. -

Shri Pataskar: Also, in clause 2
the words “hereinafter referred to as
the principal Act” may be omitted
because that is not necessary.

Mr. Chairman: That is a matter of
small amendment and that will be
considered later on.

Shri Ramachandra Reddi (Nellore):
Sir, I have to oppose the Bill.

Shri Pataskar: Let him make the
motion first.

Mr. Chairman: So, let the motion
be moved first. The Bill with the
amendment as suggested by the hon.
Minister may be moved for considera-
tion.

Shri S. C. Samanta: I beg to move:

“That the Bill further to amend
the Indian Registration Act, 1908
be taken into consideration.”

In the last session the hon. Minister
gave me an assurance that he will eli-
cit opinion from different States and I
thought, if that is not done then I
should have my Bill moved for elicit-
ing public opinion. I am glad to
know that the Government has al-
ready elicited opinion from different
States and that the Government is not
at all against this Bill. That is why
I am moving this motion for taking
the Bill into consideration except the
last portion of the Bill as has been
asked by the hon. Minister.

Sir, I do not like to take much time
of the House on this because last time
I have already put my views on the
Bill. There is no denying the fact that
the caste system which originated to
make the society prosperous have
come to such a pass that everybody
in India spoke against it. It is not
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that caste system is bad, but it was
manipulated in such a way that
Swami Vivekananda and Mahatma
Gandhi who are the greatmen of the
day spoke vehemently about this
sin. They went so far as to say that
unless we free ourselves of this sin
there is no great future for India. So,
all of us here and outside know the
bad effects and we want to make
amends for it. My only question is
this. In the Registration Act there
is a mention that unless the docu-
ment for registration contains the
name of the caste of the individual
concerned then that should not be
registered in India. Can this remain?
It cannot. So, this is a very simple
proposition. We have to go far and
far. We are trying to redeem our-
selves of the vices we have commit-
ted—the untouchability. We are pro-
gressing and why should there be
any mention in any record of the
Government of this sinful act? It
should go at once; it should go.

Therefore, my proposition 1is a
simple one which will not face any
opposition from any quarters. I am
glad the Government is also willing
to accept it. So, I put my proposition
before the House and I request my
friends that in no time they should
accept it and pass it.

Shri D. C. Sharma (Hoshiarpur):
What is the advice that you give?

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Registration Act, 1908,
be taken into consideration.”

Clause 3 of the Bill as it stands has
been proposed to be omitted.

Dr. Suresh Chandra (Aurangabad):
What is the time allotted to this Bill,
Sir?

Mr. Chairman: 1} hours.

Shrli Ramachandra Reddi: If clause
3 is omitted then what is the effect
of this Bill?
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Mr. Chairman: The effect, so far
as I understand, is that the name of
the caste shall not be mentioned.
Please go through it and if you have
got anything to say you can do so.

Shri Ramachandra Reddi: Sir, I
wish to say a few words on this Bill
I very much appreciate the senti-
ments expressed by the hon. Mem-
ber, Shri S. C. Samanta, but with
regard to the actual administrative
difficulties it has to be pointed out, to
Shri Samanta espeecially, that in cer-
tain parts of this country unless the
name of the caste is also noted in the
document it is not possible to discern
between two persons having the same
name in the same village and, pro-
bably, having the same occupation
also.

Shri L. N. Mishra (Darbhanga-
cum-Bhagalpur) : The father’s
name will be there.

Shri Ramachandra Reddi: Might
be, but a father might have
two sons bearing the same name—I
am not joking, I am seriously saying
that. So, it is always safe to retain
the existing provision in the Act.

Shri L. N. Mishra: No.

Shri Ramachandra Reddi: Until we
are in a position fo completely dis-
solve the caste system and abrogate
it by means of law it would not be
advisable that this innovation should
be thought of at this stage. Though
the Government might think that it
is all easy to do, in our part of the
country—Southern India—this will
lead to several practical difficulties
and administrative difficulties too.
This will also be taken advantage of
by the officers if they are corrupt;
naturally, a good deal has to be spent
to see that the registration is made.

Therefore, in these circumstances I
think that unless the matter is clear-
ed up in a different manner alto-
gether it is not advisable that at this
stage this law should be enacted on
the floor of this House.
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Shri N. B. Chowdhury (Ghatal):
Mr. Chairman, I give my whole-
hearted support to the Bill moved for
consideration by the hon. Member
Shri S. C. Samanta and I oppose the
contention of Shri Ramachandra
Reddi. The Bill is very simple al-
though very  significant; because
here, all that it seeks to do is to re-
move the necessity of menting the
name of a particular caste or sub-
caste so far as the names of persons
contained in' documents for registra-
tion are concerned. What was the
necessity of having this mention of
the names of castes? Shri Rama-
chandra Reddi said that without the
mention of the caste or sub caste. it
may not b e very easy to find out the
person or identify the person. But I
do not think that it is a valid reasou.
There can be no difficulty for anybody
who wants to identify a person. It has
already been said how the caste
system is eating into the very vitals of
our society and what harm ii has
caused to the society through &0 wany
centuries. So, this vestige of such
ignominies should be removed as early
ar possible. The Bill is a simple one.
All t hat we want to do is simply to
do away with the mentioning of the
caste and sub-caste in the names. Yet,
in a way it is a very significant one.
There will no longer be the necessity
for mentioning the name of a caste
to which a particular people or a
particular person belongs. The State-
ment of Objects and Reasons says:

“While India is a secular State
recording of castes and sub-castes
of parties mentioned in a deed
for registration in States is ano-
malous. This Bill is intended to
remove that anomaly”.

So, the Bill has not come a day
sooner. It should have come much
earlier, just after the attainment of
Tndependence. Then they might have
reviewed their laws. But only recent-
ly we find that they have set up a
Law Commission, and that has come
after eight years. In our laws, there
are so many things which are out-of-
date and which are not in conson-
ances with the new spirit in which we
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want to move forward and which are
not in consonance with the. spirit of
the articles of the Constitution.

It has been urged that the mere
mention of the caste may not harm
anybody and may not mean
any insult, but then what is the
necessity of retaining it? If the sur-
names of the people are mentioned
and their addresses, etc., are given,
then there is no difficulty at all in
identifying the persons in the case of
any difficulty arising out of the ab-
sence of the mention of caste.

The provision regarding the men-
tion of caste in documents, etc., has
come into the law simply because
those people who had a dominating
voice in society in earlier days always
liked to have the names of their
castes mentioned. They took pride in
being called as the sons of Brahmins,
the sons of Kayasthas and so on, and
that they belonged to Brahmin fami-
lies or Kayastha families and so forth.
Caste came to be mentioned because
of that sentiment. It is an unjustifiable
sentiment. Because of that sense of
false vanity, these things found their
place in law. So, it is high time that
we did away with all such things, and
wherever this stigma attaches to any
law or anything that we are doing,
we must give it the go-by. So, I
appreciate the attitude of the hon.
Minister who has agreed to accept
the Bill. With these few words, I
give my wholehearted support to this
Bill.

Shri Dabhi (Kaira North): Before
I make some observations on this Bill,
I would like to know the exact effect
of the proposed amendment that has
been put forward. You will see that,
as suggested by the hon. Minister of
Legal Affairs and accepted by my
friend Shri S. C. Samanta, clause 3
of the Bill, as it exists in this amend-
ing Bill, would be dropped.

Mr. Chairman: It will have to be
negatived by the House.

Shri Dabhi: Yes; so, my point is
that the Bill will lose its effect. Even
if it is passed, the whole effect of
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this Bill would be lost. Now, if any
mar goes to the Sub-Registrar and
does not give his caste, then his
document would not be registered.
But now, if this Bill is passed, the
only effect would be that a person
would not be required to give his
caste if he does not want to give it.
But if he does want to give his caste,
then the Registrar is not bound to
reject that document. If the man
says that he belongs to a particular
caste and that his caste may be men-
tioned in the document, I think the
Sub Registrar would not have the
power to refuse registration of that
document. I think my hon. friend
perhaps is jubilant over what has
been accepted by the Government bui
the effect is practically not of much
importance. We want to do away
with caste from our society. We have
adopted the ideal of a socialistic pat-
tern of society, and there must not he
any place for any caste or sub-
caste. Our Prime Minister and all
our political leaders consider casteism
as one of the evils which should be
uprooted.

Shri Pataskar: This Bill may not
be accepted by the House.

Shri Dabhi: It may or may not
be. We do not want our castes to be
mentioned, but the effect of this Bill
is not what has been desired by the
Member. That was my point.

1 would here give one instance. The
Bombay High Court has gone further
in this matter. It has issued a cir-
:ular to all the courts that if anybody
gives his caste-name, then the caste
should not be written in the records
while recording things in evidence.
That is the proper step. Of course, 1
zannot oppose this Bill. Of course, it
goes a little towards the removal of
caste.

Mv hon. friend Shri Ramachandra
Reddi was afraid about identification
of the persons. 1 do not know what
difficulty there w ill be in regard to
identity We give the person’s address,
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profession and several other details.
So, there will be no difficulty in
identity. His purpose is also served,
because this Bill would not prevent
anybody from giving his caste-name
and having it recorded in the docu-
ments.

I am for removing the mention of
caste from any Government record.
For that purpose I brought in a Bill.
Shri N. B. Chowdhury waxed elo-
quent over this Bill. But unfortu-
nately, on that occasion, he and his
party opposed my Bill.

Shri N. B. Chowdhury: That was
for a different purpose.

Shri Dabhi: Anyhow, I cannot
oppose this Bill. But to my mind, it
does not serve the purpose much.

4. 50 p.M.

Wt wwie  (feer geReRy,
e spgfaa mfeat) @ & of =
Nt & tfegm o wiwdz faw
¥ g Y WA ¥ IEwT A2 w7@r
g SN onfar wEem & e
afa g & A Y am@ wg
wrer ft 3w F &7 onfa-aiq & avaAl Y
S aga FHE | § g @
g f& wgfw sam= aead, wgrea
Y, T faawmee oY, s A
WX aE Wit & waet ¥ F aww
Tg & g4 &, AfwT wft o 7 e
wWT O § | w fawaw A
fog g@ »ft anft i 1 o oF faw o,
afer SewT gET w91 | ag faw
MET TAT TEAH HA T W TH |
grer a1 fawr § o7 sod ag aw =
T § fe TR s W) ey
#eq & nfa &1 Av o A fear g )
Ug AT g A wedly Wiy & few
fedt fasr & a0 /AT wENY A
W ®1 AT 9T AT AFH ¥ ¥
g% ®HA a7 3 Friard P & o
Tz W€ T I A T v o
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N g T R agm § | ar
™ ot fe g qfe &, @ |,
AR guw &y wfeqny &, wowr &
M wUw  F g ofa-gi@ w6
wrAAT ANE R TR A
ft F e YgE ¥ W
WEAT ®1 gEA w1 N fear a1
HIX gk AAT Y @A ACE
7 WOt wyowdt qmoft § ¥@ afa-aie
9T ETU fFaT YT IER aveR
w7 5o frar & YT T 22 RE)
AT qEEarm W@ aa N g fr
FA F €F axg ¥ AT 4w @y
arg fs af ofe-ara & e @
7w g7 gg A & ym fw

“afc #® wF & 2 1 NE,

afen oo wft ag wrEAr Ao @
fe ag *1€ wga feamr Wt 94 o
w18 TF AATT &7 A¥HT fedt FAwEy
& I e w7 o AmET
fe qg @Y S F AqTHT § 1 Wiy
ga Aoqr faarc g1 A Ewe
o & N WA vy faw ¥ g &A@
aga I & | Ffw o aw 7 Forgaa
w AR ¢ a@ a% § gawar g e onfa
FT AW I ¥ TR F g
el & T A W A N oofx
% fag f soft anfa &1 a8 v qway
! mI@ @ e a7 A daw
ghomt e afcrfra wnfr wre o
fr @ifer 2, &8 wfs & ey
A wot wifq w1 AT AT qgar §
qafed & sz wgan g f6 i ag
awg A€ "5 ¢ % e At W ger
g | F wmar g e far
am & @ W IEY @ A g
® gra off o% gl f qgu o
w1 wat & Afew Ko syEeqr

(Amendment) Bill 295

& dar fis & 7 g% w7, anfa s AW
WA owEaeEs ) qufy Ao
WX 1 - ez, AT 7 fagi oY
g E

g @ wrET g e o Ay
dT gy I 9 oF gt a6
w9t 1 ¥few e s aga
T gz AW § i ag A st
T e s fe ol AT fae

fefoat oot & W & w=< ¢ o9
Wy gd afa wr A anfgr s
et &1 & 3 wefaw) & § A
g o frog wgd 2 fF &= & foa
foama woar @ | AfFT gw oww
A fir frew g7 ¢ ag wed ¢ fr o
gefa & ST Q@ AT Ay e
T AW & AL AT W W17 q9
Fagaamdr o s ag
a1 e w9 a3, w9 e g
s i ¥, o W}, AR
¢, ax gg foorda & % faaqr ang

T ¥ FW K QU w7 & g
AT AT Y AAFAT R | A
9 & g%T A WA ¥ GEAT HY §7
¥ W oaawmwar 21 & wEA
# faqiy fawame Aff w@r | sTT AN
TRy AT | IAd ey faeme
T R &% 9 A %G agra fqa
aeuar ¢, AfET @ w7 & fag At qw
ITAY XA K I &1 W A
JTar & afa & w=T va-gify A
AT WG ¥ 21 W w
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UM R Y @AW R A g
g afFa ag wiawr auac A gE §
S aEt g g g 5 oo Wy
T g7 w7 @ET sTar & A s
gy § f5 ag s &, a1 w@ @
qr W § | gfaq swnfa oft &
W WX TE AT WedT E s
W F gt wrEAT & "gEwwar @
fr ez @ ft T e fed
¥ wmroarfa 1 afew oft v
W wfe-qia ¥ o T gedT &
oz § W T EE & fod e
ST #Y IEWE ) W g q faw
¥ 9g 9T WA g &) awar
7 omw R wfaw & e
wfa Fam g1 31 & w37 a®
ATEAT B IEAA §  qgraan faaefr
§ wrar g f anfa-aia & e @
¥ fg giffmos & wifF gamar B
o fesqaies § ok gd-fraw
T g A g fF oag wemn
T wmar fecga @ A fr anfa &
a o o | g onfaaY & g
Nt anfe-mfq & wHA-gEW@TT &
ifew AraTfr ag & wAF AR Tt
T T g1 afk 3y W AW
arfeal & 421 &Y W A agE weaw
g 1| qg & omar § fe gk gt aga
¥ oy faww § aga 9E faar
T § A R gk for oft @2 &
7 A X F I T & ago
W d Az w g B euR
d AR qHg w@Ad F A A
frrely fis wgar e i i <gae
zqe AEAEY  gee ifs g T
R R T AW ¥ aewee
xor 1 af swt & Q&Y e @
17 AT TE TOEAT A EY qwaAT & |

ot w61 FEEwT ot F Ay
ghom sty & wno ¥ g7 wEr
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q1 f& & | ATgIOT A AT FAOHW,
ar 44 war a1 f§ & ff ax ifE 2
O T, | JfFr WA
Tl ®r s g oAl @
qg ST ATEAT W WY AT AE &
AT oEHAT | T ¥ W GHI & qOR
g aT IR E | TA §9A AW F AW
# T WEAT HT qGAAT R WK
W fod aga gaw &A1 R |
oft gw W af@l & a7 ¥ g\
qUHT §HTA FT HAT ST THT & |

¥ meal & §re § I fAd &
@ w7 g

Shri D. C. Sharma: I congratulate
my esteemed friend, Mr. Samanta,
for two reasons. I congratulate him
in the first place because he is a very
lucky man whose Bill has found
favour partly with our Minister of
Legal Affairs.

oft wreieY : oy oy oY anfa war

Shri D. €. Sharma: Usually, the
fate of Private Members’ Bills and
Resolutions is woeful, if not tragic.
But, Mr. Samanta brought this Bill
under some auspicious star, so that
it has been partly accepted by our
Government. I congratulate him for
that.

Shri S. C. Samanta: My hon. friend
should remember that I waited for a
long period of 43 years.

Shri D. C. Sharma:. I know my
friend waited for 44 years; but, I can
point to Bills which have been there
for the last 25 years and which have
not had any good luck. I think Mr.
Samanta’s Bill, though small, is a sig-
nificant Bill and a Bill of far-rearh-
ing importance. Sitting in this House,
we may not realise what its repercus-
sions will be. But, I can assure the
House that this Bill is going to affect
lakhs of persons in the whole of
India and it is not a.small matter. I
do not want to go into the merits or
demrits of casteism. I know casteism
is a hydra-headed monster and it has
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fallen to the lot of my friend, Mr.
Samanta, to pull at least one of its
heads out.

4:50 p.M.

I also know that it will not be pos-
sible for this monster to grow two
heads when one has been pulled out.
We have pulled this head out once for
all. Casteism has been opposed by
many reformers, by Swami Viveka-
nanda, Swami Dayanand, Mahatma
Gandhi and by Guru Govind Singh.
Guru Govind Singh enjoined on his
followers not to mention their caste
anywhere. I can tell you that some of
my Sikh friends have followed that
principle very loyally and faithfully.
Here is my hon. friend Sardar Teja
Singh. He does not like to call him-
self by any caste to which he may
belong. He calls himself Sardar
Akarpuri. Akarpur is the name of
his village. That is how he distin-
guishes himself from others. In the
Rajya Sabha, there is a Member cal-
led Sardar Udham Singh. He calls
himself Nagoke. Many people may
not know what is meant by Nagoke.
That is the name of his village. Our
friends the Sikhs have got over this
difficulty in this way. I think they
have done well. At least they have
tried to give the go-by to this cas-
teism. I may tell my hon. friend
Shri Ramachandra Reddi that we are
not doing anything sensational or ex-
traordinary by doing so. What hap-
pens in the voters’ list? I do not
know what is the practice in other
States. But, I know, in my State, my
name is not given as Dewan Chand
Sharma. My name is Dewan Chand.
The caste is not mentioned. Still,
people are able to know who this
Dewan Chand is. I think this may
be the practice elsewhere also. If
the caste is omitted from these re-
rords, I think there will not be any
difficulty.

Again, 1 may tell you that in some
Universities they have laid down that
the caste of the student should not be
mentioned. Formerly, there used to
_be a definite place for mentioning the
caste. There were so many scholar-
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ships .which were given only on the
basis of caste. Now, in some Univer-
rities they have decreed that the stu-
tlent should not mention his caste. I
may tell you, and I think you know
it already—some of these castes have
come to have a particular bad odour.

Shri N. Sreekantan Nair (Quilon
rum Mavelikkara): May I interrupt
for just a minute for seeking some
information? I would like to know
the implications of this Bill.

An Hon. Member: It is too late
now.

Shri N. Sreeckantan Nair: For ex-
ample, is it that ‘Dewan Chand Shar-
ma’ should not be written or ‘Dewan
Chand, Sharma, Caste Hindu, brah-
min’ should not be written?

Mr. Chairman: The word ‘brahmin’
shall not be written.

Shri N. Sreekantan Nair: Shri D.
C. Sharma was making a mistake that
the name should not be there. At
least in this Bill what is mentioned
is, only D. C. Sharma, Hindu, ‘brah-
min’—the word ‘brahmin’ should not
bhe there. Hindu can be there.

Shri D. C. Sharma: I was saying
that in the voters’ list, they omit
‘Sharma’. They have only put down
Dewan Chand. Still, it is possible to
identify who that Dewan Chand it.

If vou read section 2(1), definition,
you will find that the persons who
framed this section, had some kind of
not a high notion about us: It says:

“‘gddition’ means the place of
residence, and the profession,
trade, rank and title (if any) of
a person described, and, in the
case of an Indian, his caste (if
any) and his father’s name, or
where he is usually described as
the son of his mother, then his
mother’s name.”

If he were a non-Indian, he can be
known by the place of residence, by
his profession, etc. In the case of an
Indian, caste has to be given. This
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was a stigma, if I can describe it as
such, attached to us. I am glad that
this is being done away with. Of
course, father's name must be given;
whevre usually a person is described
as the son of his mother, his mother’s
wame should be given. All these
things are there. Caste was particu-
larly mentioned in the case of India.
That means, an Indian and his caste
are indissoluble. This is a thing
against which we must raise our
voice.

I was saying that it is good that
we do not mention our caste. It is
good. Why? Because, I do not want
to mention the names of the castes—
some of the castes have come to ac-
quire a kind of bad odour. That bad
odour may not exist so far as per-
sons belonging to that caste are con-
cerned. But, when these persons are
mentioned with reference to other
persons of other castes, they do not
give them the respect that they de-
serve. For instance, it may be said
that the person belongs to such and
such caste and therefore, he need not
be taken seriously, or his word need
not be trusted. I think this is
to be found not only in my State but
may be found all over India. I do
not want to go into this question at

length.

Pandit K. C. Sharma: (Meerut
Distt.—South): It is found all over
the country.

Shri D. C. Sharma: 1 am glad to
hear this from Pandit K. C. Sharma.
This thing should be done away with.

1 may tell you that there used to
be hostels for students of this caste
and students of that caste and so on.
We are building up a University at
Chandigarh. The University is going
to have a big campus. The Punjah
University will have its home in
Chandigarh. A caste organisation
wrote to the Vice-Chancellor saying
that it wanted some land to be set

apart for them so that they could-

build a hostel for the students of their
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own caste. Of course, the hostel was
to be known after the name of the
caste. They also said that they would
admit into the hostel students from
other castes also. But, the University
put down its foot on it and said; No;
we want hostels for the students of
all castes; we won't like to have a
hostel which is describea us a hostel
for such and such a caste. I do not
want to give the name of the caste
which was intended in the case of that
hostel. We are on the march. The
lessons of history are not lost upon
us. The lessons of the great reformers
are not lost upon us. The lessons of
our Constitution to which Shri S. C.
Samanta has referred in the State-
ment of Objects and Reasons 2ve not
lost upon us. It is a small measure,
no doubt. I may say that the ap-
proach of Shri S. C. Samanta is fa-
bian. But, fabian socialism i Eng-
land achieved something. In this
matter also we may achieve some-
thing. Therefore, this is a very good
Bill. I de - not understand why,—I
think the hon. Minister of Legal
Affairs will kindly enlighten us on
this point—he wants clause 3 to be
omitted. Clause 38 only elaborates
the point which is mentioned in clause
2. If it remains, it will be more
effective. I would therefore appeal

Shri N. Sreekantan Nair: He s
reading paper. He cannot, 1 thunk,
expand like this.

Shri Pataskar: I am finding out
listening to
him also.

Shri D. C. Sharma: I am used to
lecturing to persons who have turned
deaf ears to what I say. But they
are mostly in this House. That is
the fate of these Private Members'
Bills. We lecture to persons who
do not have the ears to hear what
we say.

Dr. Suresh Chandra (Aurangabad):
No reflections should be cast.
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Shri D. C. Sharma: I would make
an appeal to the hon. Minister that he
should again consider whether it will
not serve our purpose better if clause
3 of Shri S. C. Samanta’s Bill is retair-
ed. I think that would make the Bill
more effective.

With these words, I commend this
Bill to the House. I know this Bill
is going to have favourable winds
and a smooth sailing. I hope there-
fore it will get to the harbour as early
as possible. Most of the Private
Members' Bills are wrecked on the
way, and they are not heard of any
more. But I hope this Bill will be
passed, and it will be a Bill which
will reform Hindu society to some
extent.

Shri Pataskar: On a point of irn-
formation. When the hon. Member
Shri D. C. Sharma was speaking, it
is true that I was trying to look up
for some item in the newspaper. It
is not that I wanted to turn a deaf
ear to what the hon. Member was
saying. Yesterday, I remember to
nave read somewhere a reference by
Mr. D'Cunha of Portugal to this mat-
ter, wherein he had a jibe at us on
account of the caste system prevail-
ing in our country. I just wanted to
ascertain that for the purposes of this
Bill. Otherwise, I was intently lis-
tening to my hon. friend.

Shri D. C. Sharma: When I refer-
rea to deaf ears, I did not refer to
the hon. Minister, but I referred to
deaf ears in general.

The Parliamentary Secretary to thc
Minister of Education (Dr. M. M.
Das): I thought he was referring to
his career as a professor.

Dr. Suresh Chandra: I rise to sup-
port the Bill which has been brought
forward by my hon. friend Shri S.
C. Samanta. The principle of the Bill
is very laudable, and I have no doubt
that all Members of this House will
support it.

As has been pointed out already by
the previous speakers, caste has been
a curse in this country. The evil in-
tentions of caste have been emphasis-
ed in this country for centuries and
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even ages. We are all well aware of
tho evil effects of this caste system.
We know also that many of the in-
terpreters of our shastras, while in-
terpreting them have tried to defend
the caste system. But those of us who
have had the privilege of studying
the shastras know very well that the
caste system in this country was not
meant for propagating the idee of
caste or community which is practis-
ed. According to our shastras a per-
son was considered to belong to &
particular caste only on account of
his profession or virtues and not on
account of his birth. But unfortu-
nately that is not the position today;
if a person is born in a certain fami-
ly, he is considered to belong to a
particular caste, irrespective of whe-
ther he practises those virtues or not,
which are ennuciated in our shastras.

One hon. Member—I think it was
Shri Dabhi—has said that we should
make an offence under clause 3 a
penal one. 1 personally do no! feel
that this is a matter where we can
resort to penal measures. This can
be brought about only through social
reforms.

We have seen that the caste system
is very deepseated in our country. In
spite of the reformers and others, we
still continue to practise the caste
system not only in our social beha-
viour but also in political behaviour.
That is a very unfortunate thing. I
therefore feel that merely by passing
this legislation we cannot remove the
jdea of caste from the minds of peo-

ple. We can do so only through so-

cial reforms.

In the present Bill, we are seek-
ing to omit mention of caste names
in deeds for registration. Likewise,
I would like Government to bring in
some legislation by which the refe-
rence to caste will be omitted from
our passports and also from our Gov-
ernment records. That would be a
good beginning towards the removal
of caste to some extent. We talk so
much about classless society, casteless
society and so on. Nowadays, it has
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become a sort of fashion to talk like
that. We also talk of the socialistic
pattern of society. If we are to have
a casteless and classless society, and
a socialistic pattern of society, it is
essential that we should try to remove
caste-ism from our country. Our
Prime Minister has repeatedly stated
that caste-ism has to be removed in
the set-up of a socialist society.

I have not been able to follow the
objection raised by my hon. friend
Shri Ramachandra Reddi, namely
that if caste is abolished, there may be
certain difficulties in South India with
regard to administratiom, and there
might also be corruption. I feel that
the hon. Minister should go into the
matter carefully and see that such
difficulties are not created.

I would not like to say anything
further, but I would ouniy emphasise
that Government should bring for-
ward another legislation by which
we could do away with reference to
caste in passports and in Government
records. As has been pointed out by
my hon. friend Shri D. C. Sharma, in
the voters’ lists and also in the uni-
versities, the caste name need not be
written, because the persons concern-
ed can be recognised.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): If a Harijan has to
file his nomination paper, he has to
declare that he is a Harijan candidate
belonging to the Scheduled Castes.

Dr. Suresh Chandra: But the idea
is that they should not have to men-
tion. Even without any reference to
it, he can be identifled, and we can
find out whether he is a Harijan and
i so to which Caste he belongs.

Shri Sinhasan Singh: The Constitu-

tion itself provides it.

Dr. Suresh Chandra: In some of our
universities and other places, we
have started caste hostels. There are
gowda hostels, reddi hostels, Brahmin
hostels and so on. I personally feel
that it is not proper to have such caste
hostels.
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Mr. Chairman: That is outside the
scope of this Bill. Let us confine our-
selves to the Bill that we are discus-
sing now. Already, we have spent
more than an hour on this Bill.

Dr. Suresh Chandra: The principle
of the Bill is, as has been pointed out
by the Mover himself that caste-ism
should be removed from our country.
That is why I wanted to go into the
whole thing.

I have nothing against this Bill, and
therefore I support this Bill

Shri Raghavaiah (Ongole): May I
seek a clarification? With regara to
the definition of ‘caste’ in the original
Act, may I know whether the term
means something that is synonymwous
with religion? For example, suppose
it is stated: “Raghavaiah, Cazste-
Hindu” and “Raghavaiah, Caste-
Hindu Brahmin”. What is the exact
definition?

Mr. Chairman: He will explain it.

Shri Pataskar: I will try briefly to
explain this measure which, of course,
is very simple, to my mind. But at
the same time, it clearly indicates the
trend in which we ought to progress
in conformity with our ideal

The position is that under the
Tndian Registration Act, as it was
originally framed, there was a defini-
tion of the word ‘addition’. It was:

“‘addition’ means the place of
residence, and - the profession,
trade, rank and title (if ary) of
a person described, and in the
case of an Indian, his caste (if
any) and his father's name, or
where he is usually described as
the son of his mother, then his
mother’s name:”

This probably is due to the fact that
in those days all the Indians, citizens
of this country when the foreigners
came and were in charge of the admi-
nistration, were supposed by them to
belong to some caste or other, and
therefore, for the purpose of identifi-
cation, they laid down that in every
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document, the caste should be men-
tioned. Naturally, that provision has
still continued so far as the descrip-
tion to be given to a person in the
document is concerned. As I men-
tioned on the last occasion, some State
Governments—and I am very glad to
say that U.P. is one of them, in con-
formity with the principles of our
Constitution and our policy,—have by
circular or some such device tried to
say that in all decuments it is not
necessary to mention the caste. The
result is that it was open to the Sub-
Registrar, if this definition of the
word ‘addition’ is allowed to stand as
it is, to reject a decument because it
does not comply with the require-
ments under the different provisions.
That was discussed last time and even
then I suggested that Government
would be prepared to consider the
question that in the year, 1955 it does
not look well that on our Statute-
book there should be a provision by
which in every document wkich is
brought forward for registration, the
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caste must be mentioned, because that .

amounts to recognition of caste. We
are all agreed that casteism has been
one of the banes of our society and
we have been trying by all possible
means to see that this distinction dis-
appears. It was from that point of
view, as we found in the past, that
marriage laws were liberalised. This
caste was not only common to Yindus,
because there the word 1s ‘native’,
that means, all people. I can say
that even in places like Goa, so many
people had become Catholic Chris-
tians. I remember about 20 years
back that they themselves, in spite of
the fact that they had become Chris-
tians, used to observe the caste system
in this form, because I knew a gentle-
man called Saldana; he used to say
‘Religion-Catholic Christian’, ‘Caste-
Brahmin’. That is what I remember
to have heard. So it does not pertain
only to Hindus. We kncw that this
caste system had taken deep root and
it was probably on account of .this
that this was used. I referred to this
incident because only two days back,

there was a statement by D' Cunha of -

Portugal which he made, of course,
493 L.S.D—5,
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on account of the present imbroglie
regarding Goa. He said that if Goa
goes to India, then it will only be-
come caste-ridden. I only want to
take this opportunity to state that
there are many castes also among
the Catholic Christians in Goa. Of
course, what we want to do in this
country is to obliterate all traces of
the caste system, as far as we can by
the process of evolution....... .

Shri N. Rachiah (Mysore-Reserved-
Sch. Castes): On a point of informa-
tion. The Hon. Minister said that
even among Christians, there are
castes. Does the hon. Minister mean
that there must be caste system and
it should ba recognised by Gowern-
ment? ‘

Shri Pataskar: I am sorry the hon.
Member has not been able to follow
me. I am one of those who belisve
that the caste system has been a cause
of trouble in our country throughout.
It was not only confined to a parti-
cular group, but it has taken such
deep root that it has continued evea
after the change of religion. That was
the only point. I did not want to
justity it. Last time when it was dis-
cussed here, I said that it was a con-
current subject; we might take some-
time to consider it, An assurance was
given and the hon. Member had with-
drawn the Bill. ' Now, I feel it is time
that we remove this rule from our
Statute-book which makes the men-
tion of caste compulsory. It should
not be necessary to mention the caste,
I know, as the hon. Member, Shn
Ramachandra Reddi, pointed out that
what happens in villages is that in
many cases people are still living as
it divided in castes and therefore, the
caste name is, in many cases, con-
founded with the surname. A person
may be called ‘Ramakrishna Mohar’.
As a matter of fact, ‘Mohar’ is a caste.
But he does call himself at the pre-
sent moment like that. The point is
that we do not want to prevent uny-
body from calling himself by any
name, but on the Statute-book there
should not be provisian by which
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mention of caste is made compulsory.
"That is what is tried to be omitted.
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Minister, it may be practised actually,
Minister, it may be practised actually,
to the detriment of so many people.
Then why not continue it?

I do

© Shri Pataskar: I deny that.

not know what I said to suggest that

people should observe caste. I never
said that. As a matter of fact, what I
said was that the provision in the Act
now about cémpulsory mention of
caste in documents should be remcved.

Shri N. Rachiah: Though there is a
provision .in the Constitution that
there should be no discrimination
still we find in hotéls, hostels and so
on, there are caste distinctions and
name-plates.

Shri Pataskar: We have passed the
Untouchability Offences Bill for that
purpose. All that offence has been
made cognisable now. That point, I
think, need not agitate us now, at any
rate, so far as this Bill is concerned.
My point is that so far as this parti-
eular Act is concerned, it is incong-
ruous that there should be a provi-
sion that a man must compulsorily
mention his cagte in documents, and
it should be removed. That is why
we accept that amendment.

Then there is .a further clause, clause
3, which says:

“If any decument duly present-
ed for registration mentions the
caste of the persons described
therein, the registering officer
shall refuse to register the docu-
ment, unless the person executing
the document removes therefrom
all references to caste mentioned
therein”.

Now, I do not accept this. In vil-
lages, as we know, suppose there is a
confusion between a caste and a sur-
name. If an ignorant or illiterate
man’ has used it, it should not be open
to the Registrar to throw it away

, simply because he interprets that
caste has been mentioned, That is
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why I say it would not be in the ine
terest of the general puhlic that we
should provide further that in case
in a document caste is mentioned, it
should be rejected. If we do that,
that will cause hardship to many
persons. That is the reason why I
do not accept it.

I hope that in course of time, by
the removal of this provision about
compulsory mention of caste in all
documents, no document writers
will insert it. At the present mo-
ment, the position is that they have
to mention it; otherwise, the docu-
ment is liable to be rejected by the
Sub-Registrar because it does not
comply with a certain formality.
Therefore, the first is necessary but
the second is to penalisee As my
friend, Shri Dabhi also said, I do not
think it necessary. What we object
to is that a man should be made com-
pulsorily to mention caste in any do-
cument.

I am sure that though the Bill‘ is
a small one it will go a long way in
giving an indication of our mind that
we are firmly resolved to see that
casteism finds no place in our social
system and it is from that point of
view that I am prepared to accept it.
It may be passed without any further
delay.

As regards the question posed by
some people, I would say that it is
wrong to suppose that Government
does not want that any Private Mem-
ber's Bill should be passed at all.
There was a Bill introduced by Shri
Kazmi in 1954 which was passed.
Whenever it is possible, Government
is prepared to accept a Bill whether
it comes from a Private Member or
from Government. The difficulty in
the case of Private Members is this.
So far as the Government is con-
cerned, they have got the machinery
at their disposal and they can think
out bigger problems. At the same
time, we welcome as much any efforts
made by any private Member to ine
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troduce legislation which is in the in-
terests of society. Government is al-
ways willing to accept it. It is in that
spirit that I accept this clause 2—this
Bill with deletion of clause 3 and
with suitable modifications in clause 2.
I think this Bill should be passed by
the House today. It will go a long
way in improving the statute in a par-
ticular manner from the point of view
of public interest.

Shri Raghavacharl (Penukonda): I
want to ask some questions.

Mr. Chairman: There is the third
reading.

Shri Raghavachari: The hon. Min-
Ister spoke about clause 3. I want to
say that my attitude is the same as
the hon. Minister but I want to point
out some additional difficulty in the
way of accepting clause 3. .

Mr. Chairman: That is being omit-
ted.

Shri Raghavachari: Then, I have
no objection. I only wanted to point
out this_. It is stated that:

“If any document duly present-
ed for registration mentions the
caste of the persons described
therein,....” )
it must be refused.

Mr. Chairman: That is being
removed.

Shri Raghavachari:
no objection.

Mr. Chairman: The question is:

“That the Bill further to amend
.the Indian Registration Act, 1908,
be taken into consideration.”

The motion was adopted.
Clause 2— (Amendment of Section 2,

. Act XVI of 1908).

Shri Pataskar: The words within
brackets ‘“(hereinafter referred to as
the principal Act)” are unnecessary in
clause 2. So I will move an amend-
ment to delete those words.

I beg to move:

In clause 2, omit ‘“hereinafter
referred to as the principal Act)”.

Then, I have
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Mr. Chairman: Amendment moved:

In clause 2, omit “(hereinafter
referred to as the principal Act)”.

Shri Sinhasan Singh: Before yo»
put it to the vote of the House....

Mr. Chairman: I am not putting it
to the vote. I am placing before the
House the amendment of the hon.
Minister.

Shri Sinhasan Singh: The amend-
ment proposed in clause 2 is that the
words ‘his caste (if any) and’ shall be
omitted, from the original section 2
This section reads:

“ ‘Addition means the place
of residence, and the profession,
trade, rank and title (if any) of
a person described, and in the
case of an Indian his caste (if
any) and his father’s name....”

By this clause we are only remov:
ing ‘the caste (if any)’' .,and we are¢
maintaining ‘in the case of an Indian'.
What I want to point out is that when
this Registration Act was passed there
was a difference between Indians and
non-Indians. We are all Indians now
and the Indian Citizenship Bill has
been passed. So, why have this dis-
tinction so far as the Registration Act
18 concerned? We should remove the
whole thing after the word ‘described’,
that is, ‘and in the case of an Indian
hig caste (if any) and’. The very idea
of distinction should have no place in
the Act. So, 1 wanted to suggest to
the hon. Minister that the other words
after ‘described’ should also be omit-
ted. If we accept this suggestion, the
whole thing will be clear. It will
read—‘'means the place of residence,
and the profession, trade, rank and
title’ etc. The whole feeling of Indian
and non-Indian should go away.

Shri Pataskar: So far as this Bill
is concerned, it may refer to Indians
and non-Indians because there ma)
be a document which may be execut-
ed in favour of a person who is a non-
Indian. Therefore, we need not create
more complications here.
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Shri Sinhasan Singh: There is
another thing. In the case of a non-
Indian why should there not be the
father's name? Why make this dis-
tinction in the case of an Indian?

Shri Pataskar: The hon. Member is
only trying theoretically to suggest
something. At any rate, I am not
aware as to how non-Indians describe
themselves. But, I am not worried
about it. I wanted to say that so far
as an Indian is concerned, his father’s
name and in the case where it is des-
cribed as the son of sb and so—the
mother—the mother’s name should be
there because there are places where
they are so described. In the case of
foreigners, the place of residence, pro-
fession, rank and trade etc. would be
enough for our purposes. I thought
this is a small matter and we need
not recast the whole thing.

Shri Raghavalah: My hon. friend,
who spoke before me, said that three
lines may be removed, trade, profes-
sion etc. I agree with the deletion of
these three lines but I would add that
the father’s name should also be
included after the words, ‘profession,
trade, rank and title (if any)’. Why
should we make a distinction between
an Indian and a non-Indian? Why
should we say that the father’s name
should be there in the case of an
Indian and not so in the case of a non-
Indian? Take the case of two persons
having the same trade, profession etc.
and the same name. A the son of B
and A the son of C. If there is not
the father's name there will be con-
fusion. In order to avoid such a kind
of confusion, I do not understand why
the addition of the father’s name
along with the other three terms be
not made in the previous line. This
aistinction between Indian and nowm-
fndian should go. ,

Mr. Chalrman: The point about
Indian and non-Indian has been ex-
plained already. Does he want that
the father’s name should be there?

sari Raghavaialy It should bDe
these.
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Mr. Chairman: Nobody has object-
ed to that.

Shri Raghavachari: ~We should
address all our arguments to the
Member in charge of this Bill and not
to the hon. Minister.

Dr. Suresh Chandra:
helping the Member.

But he is

Shri Raghavacharl: So far as the
suggestion made by my hon. friend
that the phrase “in the case of an
Indian” should be omitted is con-
cerned, it will certainly make a better
piece of legislation in the interests of
the country’s honour. Otherwise it
looks as if there is something of a
difference between an Indian and a
non-Indian in this respect. If the
phrase “in the case of an Indian” is
taken away along with the other
phrase, it will certainly add and will
not take away any effect from the
Bill that the gentleman in charge of
it has .proposed. Therefore, I would
make a request to the gentleman in
charge of the Bill that the omission of
the phrase “in the case of an Indian”
will make better reading and also
make it a very good piece of legisla-
tion. It will be really very desirable
that we remove the difference between
the requirements of an Indian and
those of a non-Indian. I request Shri
Samanta to agree to drép that portion
also.

Shri Mulchand Dube (Farrukhabad
Distt-North): I agree with my hon.
friend who has just spoken. The
section was enacted in 1887 and since
then many of the Indians who called
themselves educated and had received
English education have begun to add
a surname after their names; in fact,
the son of Shri Pataskar will be
Pataskar just as the son of Edward is
also Edward. There is not much
difference and there s no point why
the father's name should be added in
the case of an Indian and the father's
name should be omitted 1n the . age
of a non-Indian. My submission 1s
that if you remove the fathers name
even from the description of ‘Indian’,
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it will not cause much difference
because there are a large number of
people who have added a surname
after their name and their sons are
also called after the same name.

Mr. Chairman: Is it your proposi-
tion that the father's name should be
omitted?

Mr. Mulchand Dube: Yes.

Mr. Chairman: Nobody has sug-
gested that. The only thing proposed
is that in addition to the words in
the parenthesis the words “in the
case of an Indian” should also be
omitted because there should be no
invidious distinction between an
Indian and a non-Indian. The hon.
Minister, I understand, has not given
much thought to that point.

Shri Pataskar: There is no question
of any invidious distinction. We are
proud of being Indians, and there is
nothing invidious about it.

In the next place, if the object of
the Bill is to remove the anomaly, I
accept it. But if you go on amending
the whole section for the purpose of
proper wording or whether the
father’s name is not necessary at all,
I think that would be really going out
of the way. I do not know what com-
plications will be created in the Act;
I have not examined the position.

Mr. Chairman: Anyhow, he has
accepted this Bill for consideration
today in view of certain elimination
that has been proposed. Let us take
it as itis, and especially as there is no
such amendment before me which is
acceptable to the Government, let me
put clause 2, with the omission of the
words in the parenthesis “hereinafter
referred to as the principal Act”.

The question is:

“In clause 2, omit “(hereinafter
referred to as the principal Act)”.

The motion was adopted.
Mr. Chairman: The question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added to
the Bill.
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Clause 3— (Insertion of new section
19A, Act XVI of 1908).

Mr. Chairman: The question is:

Bill ,"That clause 3 stand part of the
i . il

The motion was negatived.

Mr. Chairman: So, clause 3 is omit-
ted from the Bill.

The question is:

“That clause 1, the Enacting
Formula and thesTitle stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula ana
the Title were added to the Bill.

Shri 8. C. Samanta: I beg to move;

“That the Bill, as amended, be
passed.”

Mr. Chairman: Motion moved:

"'That the Bill as amended oe
passed.”

Shri N. B. Chowdhury: Let me say
a few words on the Bill. I have
already indicated my support to it.
It has been described by Shri Sharma
that the caste system is a hydra
headed monster, that it has spread its
tentacles in all walks of life, in
administration, services, etc.,, that it
has corrupted our social life and is a
hinderance to our progress. So every-
thing to which this stigma attaches
should be given the go-by. Now I
would like to make only one observa-
tion. It is very good that we have
removed the provision to mention the
name of caste. At the same time,
when we have heard so much about
untouchability and the removal aof
any slur that is still continuing on
certain classes of people, we must on
this occasion strongly emphasise the
fact that merely a measure of this
type will not carry us far, and if we
really want to abolish untouchability
altogether. . ..
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Mr Chairman: You are just repeat-
ing what you have already said on
the Bill.

Shri N. B. Chowdhury: I only want
to add that Government should see
that other measures are also brought
forward for the proper rehabilitation
of those people who are still suffering
in the hands of those who have a
dominating voice in the society, and
only in that way we can build up a
society. where there will be rapid pro-
gress, and nobody would have any
grievance of soctal injustices.

Shri N. Rachiah: I do not know
whether the hon. Minister has accept-
ed that casteis mshould go, but 1 ces-
tainly welcome the principle of the
Bill. What I was arguing with the
Minister was that we have got in our
society not only four castes but many
castes. In our daily life, a brahmin
practises as a brahmin and feels for
a brahmin and similarly a sudra feels
for a sudra. The Shastras say that
there are four castes, but there are
many more castes in actuality. Unless
we try to remove such feelings and
such writings, casteism will not be
removed. Simply because we pass
this will and remove this word here,
it will not remove casteism. Even
now the hon. Minister, Shri Pataskar,
was saying that he was proud of
being an Indian. I am more proud of
being an Indian. Still what is it that
we are practising? There are four
castes—there is the advanced caste
Mke the Brahmins and the two other
castes. Finally, there is the Shudra
caste. According to the removal of
casteism, either all should become
Brahmins or Shudras. That is the
tnterpretation. When that feeling is
not there, if we simply remove this
by way of legislation in the documents
or in the statute-book, I do not think
it is something much useful. Every
man, if he belongs to this or that
caste, high or low, small or big, rich
or poor, should make a determination:
*[ shall be impartial and honest and
1 shall not discriminate.”, then it is
something. That is the oath that we
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have taken actually here. How many
hon. Members, how many Hindus, if
they do not mistake me, are practising
it in their daily lives. (Interruptions.)
My friend Shri Raghavaiah said some-
thing. He is a communist but he
belongs to a superior class. He comes
to the platform and says that he is a
communist. He is a caste Hindu. If
he comes to my constituency, I know
he cannot get even one vote.

Mr. Chairmman: Personal references
should be avoided.

Shri N. Rachiah: He referred to
me.

Shri Raghavalah: I never referred
t0 him.

Mr. Chairman: Nobodty referred to
him individually. It should be the
practice of this House not to reter to
any other Member disparagingly. He
ought to maintain that. A general
statement is another thing.

Shri N.'Rachiah: I think you per-
haps did not hear it; he referred to
me. That is why I gave a reply.

In every town and village, there are
hotels and places of public resort
where it is written ‘For Brahmins
only’; ‘For Lingayats only’, ‘for cer-
tain others only’, etc. . Such boards
should be removed. We are already
in the ninth year of our Independence
and Government has not taken any
steps in this direction. I think that
the hon. Minister will take immediate
action to see that such boards and
exhibitions and demonstrations are
removed in the best interests of the
country. There must be honest efforts
on the part of everybody to remove
this morally and psychologically also.
That is what I want. I support this
Bill.

SAri Pataskar: This is a Bill which
is very important in one way. I am
very glad that our friend, Shri
Samanta, has been able to remove
from the  statute-book something
which was certainly very wrong.



2977 Indian Registration
(Amendment) Bill

As regards my friend, Shri Rachiah.
I can very well realise the feelings of
those who, on account of this caste
system, had been subjected to intole-
rable positions for centuries past. I
think we must bear a little with our
friends like Shri Rachiah. I am not
at all angry with him. I can only
assure him that so far as the Govern-
ment is concerned, they are doing
their best. If anybedy takes a view
of the things for the last few years,
they have been trying to do their
utmost to remove this blot on our
system. It has been the cause of inter-
minable disputes and factions. In
fact I would go to the length of say-
ing that it was probably on account
of this tendency that we came to lose
our independence. Apart from that.
Government have abolished it in the
Constitution. The other day we passed
the Untouchability (Offences) Bill. It
is not only with respect to untouch-
ables. Even among the others, there
are castes and sub-castes. What are
the remedies? We have to carry pub-
lic opinion with us. You cannot have
a legislative enforcement in every
house. If he dispassionately looks at
it, what is the Hindu marriage law?
It says that the marriage between any
two Hindus, to”whichever caste they
may belong, is valid. A few years
back, all these marriages were regard-
ed as invalid. We are trying our
level best with all the machinery at
our disposal that this slur on our
society vanishes.

As I said, the only significant part
of this Bill is that it is a pointer to
the way in which we are proceeding
and the way in which we want public
opinion to be educated. Apart from
its effect on the documents, the dis-
cussion that has' taken place in this
House with respect to this small Bill,
will give an indication to the public
in general the way in which all of us
are unitedly proceeding to remove
this drawback. That is the significance
of a measure like this and I am very
glad that my friend, Shri Samanta,
has brought forward this Bill.

16 DECEMBER 1955
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Shri 8. C. Samanta: I am thankful
to the House and the Government;
they have been kind enough to accept
this important amendment and I hope

"in future Government will bring a

comprehensive Bill so that this blot
will be removed from the country.
We as Members will also try to
remove this from the society.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

MOTOR VEHICLES (AMENDMENT)
BILL
(SUBSTITUTION OF SECTION 65 xrc.)

Shri T. B. Vittal Rao (Khammam):
I beg to move:.

“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration.”

By this Bill I seek to provide some
statutory provisions for regulating
the service conditions of the workers
in transport industry.

Shri Sinhasan Singh (Gorakhpur
Distt. South): I think Government has
already introduced a Bill about this.

Shri T. B. Vittal Rao: That relates
to a different section. This Bill is for
regulating the service conditions of
the transport workers.

Sir, while I move this Bill I have
got the full support of Shri Raja Ram
Shastri who is the President of tne
All India Motor Workers’ Union.

6 p.M.

Mr. Chairman: Order, order. It is
six o'clock. The hon. Member may
continue his speech next time. There
will be na Question Hour tomorrow
and the debate begins at é€leven
o’clock.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
17th December, 1855.






